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Dearneu AUowance to Government 
Employee,s 

[Shri Barl Vishnu .l\amath: 
I Shrl B. 8. Pandey: 
I Dr. Cbandrabhan Singh: 
I Shrl Wadiwa: 

.1091 J Sbrl B. S. Tiwllry: . 1 Shri Radhelal Vyas: I Shri Parashar: 
Sbri Tula Bam: 

I Shri Vishwa N"th Pandey: 
LShrl Bade: 

Will Lhe Minister of Finance be 
pleased to state: 

<a> whether Government are aware 
that the grant of er.honced dearness 
allowance to Central Government em-
ployees without grant of correspond-
ing incr~ase in dearness allowance by 
State Governmeonts to their employees 
has generated widespread discontent 
among State Goverlll'l.\ent employees: 
and 

(b) if so, whether Goverrunent pro-
pose to ronsider the gl ant of suitable 
flnancial assistance to such State Gov-
ernments as arl" anxious to grant such 
an incrp.ase to thr.i: employees, but 
are unable to do .~o owing to inade-
quacy of their /)wn :f'sources? 

The Minister of Planning <Shrl B. B. 
Bhapt): (a> It has bem from time to 
time brought to the notice of the Gov-
ernment of In~~a by some State Gov-
ernments that there is discontent 
among their (.mployees on this ac-
count. 

<b) No, Sir. 
Seizure of Gold with Chinese Markinp 

r Shri Vishwa Nath Pande,.: 
.10- J Shrl D. C. Sharma: 

lJItrI. l Shri Har. Vishnu Ramath: 
L Shrl Indrajit Gupta: 

Will the Mi.nister cf Finance be 
pleased to state: 

<a) whether it IS a fact that the 
Customs authoritiea sdzed 30 tolas of 
gold with Chinese markings on the 
13th April, 1965 from a tourist of West 
German nationalIty at Calcutta; aud 

(b) if so, thf' action taken by Gov-
ernment in the m&ttcr? 

The Deputy Minister in the Minis-
try of Finance (Shrl Bameshwar 
Sabu): <a> The CUst<'lDlS authorities 
seized, on 13-4-65, 300 grams of gold, 
bearing foreign markings appearing 
to be Chinese, valued at the interna-
tional rate at Rs. 16JS' (approx.), from 
a West German tourist at Calcutta. 

(b) The Calcutta Customs authorit-
ies have initiated departmental ad-
judication proceedings against the 
.person concerned. 
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